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IN THE CENTRAL ADMIfvISTRATlVE TRIBUNAL
PRINCIPAL BENCH

O.A. No,E05/93 DATE OF 0ECI5IQN 19.7.93

Sh.Har Parshad Applicant

U.O.I. & Ors. ••• Raspondents

FOR THE APPLICANT Sh.S.S.Tlwarivcounsal

FOR THE RESPONDENTS «I.Pritbha Wittal.proxy counael
for Sh.K.C.nittal.coLinael

CORAPl

Hon*bla Plember Sh«B.S.Hegd8»fla«asbar(3)

(ORAL/aUOGEMENT)

^delivetmd by Sh.B.S«Hegd,e»nember(3)^

Haard tha argumanta of both tha

counsel and paruaed tha judgemant in OA No.2294/91

datad 13.12.1991 uhera i t is obsarvad as undart-

*ln case, the rulea/Anatructiona/
precedents permitted at that time

intake of a parson as Paon in

Go\«rnmBnt 8ar\/ic8 even at an age

below 18,the date of birth of tha

applicant should ba changed from

1-7-1936 to 1-7-1939'*.

Learned counsel for the respondlent submits that

their
in/ counter(Paras 4.3 and 4.19) respondents

have given that thay have precedents to grant

appointment earlier than 18 years of age and

that this case cannot ba dispo-tad on this

account.



Ljiarned counsal for th® applicant has

prayed for setting aside the impugned order/ /
(dated 28-7-92) which passed subsequent to/ 'Q
the decision of this Tribunal*

In view of the avernment made in

the counter reply filed by the department**

and keeping^of the Division Bench decision's,

I am convin'fed and^irect ttie respondent to

change the date of birth of the applicant

from 1-7-B6 to 1-7-1939 within two months

from the date of receipt of a copy of

this order*

Accordingly, OA is disposed of*

(8.5* HEGOE)
piembcrCo)


